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O R D E R  

 

17.01.2020  It is represented on behalf of the Appellant as well as on 

behalf of Respondents, that the matter was settled between the parties and a 

Settlement Agreement was executed on 07th January, 2020 at Chennai. 

 
In view of the aforesaid settlement, the parties are permitted to approach 

the Adjudicating Authority (NCLT, Chennai Bench) in terms of Section 12A of 

Insolvency and Bankruptcy Code, 2016 read with Regulation 30A of the 

Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for 

Corporate Persons), Regulations, 2016 and to seek appropriate remedy, of 

course in the manner known to law and in accordance with law, Appeal stands 

disposed of. No costs. 

 
 Before parting with case, it is made quite clear that parties are granted 

one weeks time to approach the Learned Adjudicating Authority (NCLT, 
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Chennai Bench) in the subject matter in issue. Till then, The Interim 

Resolution Professional will not constitute the ‘Committee of Creditors’.  

 
Dasti is permitted.  

 
[Justice Venugopal M.] 

Member (Judicial) 

 
 

[V. .P Singh] 
Member (Technical) 
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